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AHEAD OFASSEMBLY POLLS

itish's move:

5%

women job quota
only for domiciles

SANTOSH SINGH
Patna, July 8

IN A DEPARTURE from the
Bihar government’s policy of
notrequiring domicile status for
state government jobs, the
Nitish Kumar Cabinet on Tues-
dayapproved the application of
thedomicilerulefortheexisting
35% quota for women in all
government jobs.

Thismeans thatwomenwho
are not residents of Bihar will
not be eligible for government
jobs.Inthe past,the government
faced criticism for not applying
the domicile criteria during the
mass recruitment of teachers.
This is the first instance in
recent times that the Bihar gov-
ernment has applied the domi-
cile policy.

“Awoman who is a resident
of Biharalonewillnowbeable to
avail the existing 35% quota in
jobs,”state Additional Chief Sec-
retary(Cabinet) S Siddharth told
reporters after the Cabinet
meeting.The decision is signifi-
cant given that it comes just
months before the state heads
to the polls and is another
attempt by the NDA govern-

ment to consolidate its “caste-
neutral” vote bank of women.
The Nitish government had
rolled out the 35% quota for
women in January 2016.

At the time, the JD(U) was in
power along with the R]D and
the Congress.

To be eligible for domicile
status in Bihar,a person should
havebeen aresident of the state
for at least three years, own a
house orland, or, in the case of
women,be married toaresident
of the state. A domicile should
alsohaveavoterID card,butitis
not a mandatory requirement.
Less than 1.57% of the state’s

population are state govern-
ment employees. As of last
month, the state had 36,000
women in the police force,and
has employed more than 2.5
lakh women teachers since
2007.

Among the other women-
centric measures of state
administrations led by Nitish
Kumar over theyears have been
a 50% quota forwomen in pan-
chayats, raising more than 10
lakh self-help groups,and form-
ing two all-women police bat-
talions.

Before this, the government
had briefly introduced the
domicile rule for schoolteacher
recruitmentin December 2020,
following a series of protests.
However, the short-lived Oppo-
sition Mahagathbandhan gov-
ernment, also led by Nitish
Kumar, withdrew it in June
2023 by the short-lived Maha-
gathbandhan alliance that sub-
sequently came to power,allow-
ing candidates fromanystate to
apply fortheteaching positions.

The state education minister
at the time cited “vacant seats
forqualitymathematicsand sci-
ence teachers”as the reason.

MNS, Sena (UBT) hit Mumbai
streets over Marathi issue

THE PROTESTS OVER
Marathiblewup in Maharash-
traTuesdayas political workers
of the Maharashtra Navnir-
man Sena (MNS)and ShivSena
(UBT), and activists of the
Marathi Ekikaran Samiti, hit
the streets in Thane over
alleged denial of permission to
hold arally.

The protest had been called
in response to a bandh organ-
ised by local shopkeepers in
Thane last week over the
assault on one of them in Mira-
Bhayandar by MNS supporters,

afterdemandingthat he speak
in Marathi. The MNS had
announced soon after that it
would hold a counter-protest
on Tuesday,along with its new
partner, Shiv Sena (UBT).

Police had warned against
the same, saying the protest
did not have permission, and
cited law and order problems.
Anticipating trouble, on the
night of Monday-Tuesday, they
detained several MNS leaders,
including its Thane district
president,Avinash Jadhav.

On Tuesday, hundreds of

MNS and Sena (UBT) workers
poured onto the streets as
news of the "denial of police
permission” and detention of
MNS leaders spread. MNS
leader Sandeep Deshpande
was heard taunting the busi-
ness community: “You are
traders, remain traders. Don’t
interfere in politics or insult
Marathi.”

MNS leader Nitin Sardesai
and the Sena (UBT)’s Rajan
Vichare also asserted that “the
insult of Marathi”would not be
tolerated. ENS
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Recommendations of the Committee of Independent Directors (“IDG") in relation to the Opan Offer by Mr. Anil Kumar Jain
thereinafier referred as “Acquirer”) to the Equity Shareholders of Skyline India Limited. (hereinafter referred to as
{“SIL/"Target Company™("TC") for the acquisition of 10,35,473 (Ten Lakh Thirty Five Thousand Four Hundred Seventy Three)
Equity Shares of the Target Company, under Regulation 26(7) of SEBI (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011 {“Takeover Regulations™)

1. | [ate

July 08, 2025

2. | Nameofthe Target Company (TC)

Skyline India Limilad

3 | Detalsofthe Offer pertaining tothe TC

The Cfier s being made by the Acquirer in terms of
Regulations 3(1) and (4] of the Takeover Reguizticns
for the acquisition of 10,35.473 (Ten Lakh Thirdy Five
Thousand Four Hundred Seventy Three) Equity
Shares of the face value of € 10V- each ["Offer Shares"),
rapresenting 26% of the voling share capdal of the
Target Company at an Offer Price of €2/~ | Rupees Two
Ondy| per fully paid-up Equity Share {"Offer price”),
payableincash

Concart (PAC) with the Acquirar

4. | Mameaofthedcquirens) and the Person Acting in

Acquirer,

Bcquirer: Mr, Anil Kumar-Jain
There iz no Person Acting.in Concert [PAC) with the

Name of the Manager to the Offer

Fintellectual Corporate Advisors Private Limited

(=g ] J o

Members of the Commiites of Independent Dérectors (I0C)

Ms. Vandanz Gupla

M=, Nestam Jain

Chagrman of the

Commitiee and Independent
Mon-Executive Dérecior
Independent Mon-Executive
Direcior

7. | 1DCMember's relationship with tha TC (Diractar, Equity Shares
owned, any olher contactielationship), Fany

Nona of the Memberg of tha IDC hold any Equity
Shares in the TC nor have any relationship with the
other Directors of the TG and apart frome being the
directors of tha TC they are nof related to each other in
ANy manner

IDC Marmbars

8. | Tradingin the Equily Shares/ other Securibes of the TC by

None of the IDC Members have tradad in the eguity
shares of Targal Company dunng 12 months prior to
the date of the Public Announcemant of the Offar.

8 | IDCMember's relationship with the Acquirer {Director,
Equity Shares owned, any other contactirelationship), if any

Mone of the DG Members have any relationshap with
the Acquirer,

10, Tradingin the Equity Shares of Acquirer by (DO Members

Since the Acquirer i individual, the said disclosure is
naotApplicable

fair and reasonable

11.| Recommendationon the Opan Offer, as 1o whather the offer is

Basad on the review of the Public Announcement and
the Detailed Public Statemant issued by the Manager
io the Offer on behalf of the Acguirer, IDC Members
bedienne that the Offer |5 fair and reasonable and in ling
with the SEBI (SAST) Reguiations, 2011

Further IDC Memibwers confirm that tha Target Company
has not receved any complaint from the shareholdars
regarding the open offer process, valuation price or
method of valuaton.

12| Summaryof reasons for recommendaton

DG has evaluated the PA, DPS, LOF issued /
subrmitied by Finlallectual Corporate Advisors Private
Limited (Manager to the Offar] for and on bahalf of the
Acquirer and believes that the Offer Price of $2/-
{Rupees Two Onéy] per fully paid up Equity Shame of
T 10 sach, offared by the Acquirar baing the highast
price amongst the selective crilena §s in line with the
Taketover Regulations and prima facie appears 12 be
fair and reasonabke. The shareholders of the Target
Cormpany are advised to independently evaluate the
Ofer and fake informed decision whether or not fo offer
their shares inthe Open Offer.

13.| Detais of Independent Advisors, ifany

Mone

14.[ Anyotharmatter tobe highlightad

Mone

Place: New Delhi
Date: July 08, 2025

Tothe besiof our knowledge and belief, after making proper enguiry, the information contained in or acoompanying this statement is, in
all material respect. frue and comect and not misleading, whether by omission of any information or otherwise, and includes all the
information required 1o be disclosad by the TC under the Takeover Regulations,

For Skyling India Limited
Sd-

Vandana Gupta

Chairman of ID Commities
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Key India exports to gain from fresh..

HOWEVER, SOME OF these
firms pared their earlier gains
by the close of the trading ses-
sion. The top gainers included
AlokIndustries,Vardhman Tex-
tiles,Indo Count Industries, Tri-
dent,and KPR Mill.

The elevated duties on Thai-
land canlead to gains forIndian
exportersof rubberandarticles.

Thailand is the top exporter
of these productstothe USwith
a share of 15.16%, while India
is at fourth spot with 2.93%
share.India exported $1.06 bil-
lion worth of these articles to
the US in 2024, according to
GTRI,a trade research outfit.

The higher tariffs on
Indonesia might give advan-
tage to India in processed meat
& fish products and footwear
exports,itadded.

Bangladesh is the third
biggest exporter of apparel
(except knitted or crocheted) to
the US with a market share of
13.15% in calendaryear 2024.
India’s exports to the US in this
categorywas $ 2.5 billion but it
is not among the top three,
according to an analysis by
GTRI. In apparel (knitted and
crocheted) Vietnam (with a
share 0f 17.99% of USimports)
and Cambodia (5.99%) are
ahead of India, whose share is
5.09% and shipments in value
terms stood at § 2.41 billion in
2024.

“India faces stiff competi-
tionfrom Bangladesh and Viet-
naminthe US garment market.
In natural garments, an area of
traditional Indian strength, the
cost disadvantage is relatively
small.

“However, in synthetic gar-
ments, the gap is significant.
With tarifflevels proposed now,
India would be competitive
against Bangladesh onlyin nat-
ural garments,” secretary gen-
eral of Apparel Export Promo-
tion Council (AEPC)
Mithileshwar Thakur said.

However, a reduction in the
reciprocal tariff under the
upcoming BTAwith the US to
around 15% (from 26% pro-
posed) could significantly
improve India’s competitive-
ness across both natural and
synthetic garment categories,
he added. “This will create
immense export opportunities
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for India, given the Indian
apparel industry’s strong part-
nerships with American retail-
ersand brands.”

Industry sources, however,
noted that a marginal differ-
ence, say 3-4%,between tariffs
faced by the two countries,may
not benefit Indian garment
exporters. Bangladesh will still
be competitive with such nar-
row tariff differential.

according to GTRI. The higher
tariffs on Indonesia gives
advantage in processed meat
and fish productsand footwear
exports.

To be sure, Trump’s 35%
tariff on all imports from
Bangladeshisamarginalreduc-
tion from the initial 37%
announced in April. Addition-
ally, Trump announced that he
was open to negotiation until

Significantly, . . August 1,the date
Bangladesh is set The higher tariffs  he tariffs will be
to graduate from on Indonesia might  implemented.
thegroupoflLeast give advantage to Several textile
D.evelop(i‘d COUI:l— |ndia in processed Companies are
tries (LDCs) in meat & fish bulhsh on the
2026,amove that ducts and potential gains for
could end its pref- products an India afterthe new
erential  trade footwearexports  iarifflevels come
accesstothe Euro- | into effect. Ronak

pean Union. This

shift mayraise the average tariff
on Bangladeshiapparel exports
to the EU from nil to around
129%.In 2024,the EUimported
apparel worth $92.56 billion,
with China holding a 28%
share and Bangladesh 21%.

The loss of LDC status will
narrow Bangladesh’s trade
advantage and bring it at par
with India, which currently
faces a 12% duty on apparel
exportstothe EU.

The elevated dutiesimposed
by the US on Thailand can lead
togainsin exportsof rubberand
articles. Thailand is the top
exporter of rubber and its arti-
cles to the US with a share of
15.16% whileIndiaisat fourth
spot with 2.93% share. India
exported $1.06 billion worth of
thesearticlestotheUSin 2024,

Chiripal, Promoter
of Chiripal Group,said,“Brands
in key markets like the US and
UKareactivelylooking to diver-
sify away from traditional sup-
pliers such as China and
Bangladesh. The Indian textile
sector, with its scale, compli-
ance, and evolving product
capabilities is well-positioned
to fill this gap” The US is one of
Bangladesh’s largest export
market for garments, con-
tributing a fifth of its total
exports of theseitemsin 2024,
with shipments of $7.34 bil-
lion. As much as 28.5% of
India’s 2024 textileand apparel
exports were accounted for by
the US,amountingto $10.5 bil-
lion.

Currently,Bangladesh holds
a 9% share in the US’s ready-
made garment market while

ADITYA BIRLA

REAL ESTATE

30" June, 2025

E-voling Information:

by H5DL for e-voting thereafter.

VEAOAWM are provided in the Motice

phone . (22 - 24957000,
Updation of PAN, KYC & Nomination:

Place: Mumbai
Date : 08" July, 2025

The members are hereby informed that:

ADITYA BIRLA REAL ESTATE LIMITED

iformery Cenfury Textiles and Indusires Limited)

Registered Office: Century Bhavan, Dr. Annig Besant Road, Worli, Mumbai - 200 030.
Phone: +31-022-24957000 = Fax; +91-22-24300421, +91-22-24361880
Website: www.adityabirlarealestaia com = Email: ctil secratary@adityabirla.com

CIN: L17120MH1887PLCOOO163

NOTICE OF THE 128™ ANNUAL GENERAL MEETING AND E-VOTING INFORMATION

MOTICE Is harsby given that the 128" Annual General Meating (‘AGM') of the shareholders of the Company will ba held on
Wednesday, 30" July, 2025 al 03:00 P.M. {IST) twough Video Conferencing ('VC') /Dther Audio Visual Means ('0AVM), In
comphiance with all the -applicable provisions of the Companies Act, 2013 (the Act') and the rules made thereunder and the
Securities Exchange Board of India (Listing Obligations and Disclosure Requiremants) Reguiations, 2015, ('SEBI Listing Regulations’)
read with General Circular No. 09/2024 dated 19" September, 2024 along wath other relevant General Circulars Issued by the
Ministry of Corporate Affairs ('MCAT (hereinaiter referred foas "MCA Circodars') and the Circular no. SEBYHOCFDICFD-Pod-
2/PICIR/2024/133 dated 037 Dctober, 2024 issued by SEBI (*SEB! Circular’) to transact the businesses as setout in AGM Notice datad

In compliance with aforesald MCA Circulars and SEBI Circular, the Integrated Annual Report 2024-25 and the Notice comening the
128" AGM have been sent through email to those Sharehoiders whose email iDs are registered with the Company/Registrar &
Transfer Agent (RTA) and Depositories Participants (DPs) and the same has been completed on 07" July, 2025. Additionally, in
accordance with Regulation 36(1)(b) of the Listing Regulations, the Company has also dispaiched a letter to Members whose e-mail
IDs are not registared with the Company’ RTA/DPS, providing & web-link of company's website and OR Code from where Integrated
Annual Report for FY 2024-25can be accessad,
The Integrated Annuad Report 2024-25 and the AGM Notice of the Company ara also available on the websites of the Company at
v, adilvabirlarealestate com and National Securities Depository Limited (' NSDL' at waswnw avoting. nsdl.com and Stock Exchanges
atwww.nseindia.com and www, heaindia.com,

Notice is also hereby oiven that pursuant to the provisions of Section 108 of the Act read with RBule 20 of the Companies
iManagement and Administration) Rules, 2014, as amendad, and Regulaton 44 of SEBI Listing Regutations, the Company is
providing to its members the facility of remote g-woting before the AGM and e-voling during the AGM inrespect of the businesses as
et outin the AGM Notice dated 30° June, 2025 and for this purpose, the Company has appointed BS0L for facilitating vofing through
electronic means. The detailed instruckions for remote e-vwoting &re givenin the AGM Notice of the Company.

1. Theordinary and special businesses as 52t outin the AGM MNotice may be transacted by efectronic voting.

2. 4 person, whose name appears in the register of Members/Beneficial owners as on the cut-off date i e. Wednesday, 23" July,
2025, only shall be entitted o avail the facility of ramote e-voling as well a2 e-woting during the meeting through VCAOAVEL

3. Theremote e-voting shall commence on Friday, 25" July, 2025 al 09:00 A. M. {IST).
4. Theremote e-voling shall end on Tuesday, 29" July, 2025 at 05:00 P.M. {I8T). The remode e-woting modube shall be disabled

3, Any person who becomes member of the Company after dispatch of the Notice ebectronically and holas shares as of cut-off date
i.a., Wednesday, 23" July, 2025, may obtain the User 10 and passward by sending a request 1o evoling&nsdl.com. The detailed
procedure for obfaining User 10 and password is also provided in the Motice. i the member is afready registered with NSOL for
e-yoting, then helshe can use his'her existing User ID and password for casting the vote throwgh remote e-voting.

&, Thefacility of e-voling shalf atso be made available at AGM held through VCOAVM onky to those members attending the AGN and
who have not already cast vote through remote e-voting shall be able to exercise their voting fights during the AGM.

7. Membars whohave cast their vote on resgiutionis) by remote e-voding prior to the AGM will alz0 be eligible to participate af the
AGM through VEOAVK but shall not be enfitied fo cast theirvote on such resolufion{s} again.

&, The voting rights of the Members shall be in proportion to thelr share of the paid-up equity share capital of the Company as on
cut-off datei.e, Wednesday, 23" July, 2025.

9, Detaded instructions pertaining o (1) remole e-voling {2} e-voting on the day of the AGM and (3) attending the AM through

Ini case you have any-gueries oF issues regarding e-voting or participating in the AGM through VC/0AVM, please contact NaDL for
techmcal assistance viz, evoling&nsdl com or call gt 022 --4886 7000 and 022 - 2493 7000 or contact Mr. Harish Anchan,
Otficear Investor Relations - Secretarial at the Registerad Office of the Company at email 10: ctilinvestorralations@adityabirla. com;

Pursuant to SEBI Circular no; SEBVHOMIBSDFOD- 1/PCIR 2024037 dated May OF, 2024, SEBI has mandated the security holders
tholding securifies in physical farm) o submit their PAN {i.e. linked with Aadhaar Number}, Chaice of Nomination, Contact detailz
(Postal Address with PIN Code and Mobile Number), Bank Account details and Specimen Signature in their correspanding fobios:
Therefore, such security hotdens) whose folio does not have PAN, KYC and Nomination shall be eligible:

i. Tolodgeanygrievance o avail of any service request from RTA, only after fumishing the PAN, KYC details and Momination;

i, To recalve any payment including dividend, interest or redemption amount (which would be only through efecironic mode
wie.f. 01" April, 2024) oty after complianca with the abova statad requiremants,

Further, the Company has dispatched a letter on 23° April, 2025 to the sharehotders holding shares in physical form to update their
details as mandated by above refarred SEBI Master Circular dated 07" May, 2024

Ji. President (Legal) & Company Secrefary

By Order of the Board of Directors

Sd/-
Atul K. Kedia

India holds 6%.

As a “mini-deal” between
the US and India is awaited
within the next 24-48 hours,
other textile companies have
maintained a wait-and-watch
stance.KM Subramanian, Pres-
ident of the Tiruppur Exporters’
Association, said factories at
India’s largest knitwear gar-
ment hub are running at over
90% capacity, buoyed by the
India—-UKfreetradeagreement
andashiftin global ordersamid
politicaland tariff uncertainties
in Bangladesh and China.

“Tiruppur exports the com-
plete range of knitwear gar-
ments. Last year, we exported
knitwear worth  around
345,000 crore,and we’re scal-
ingup capacitytoreach¥11akh
crore in exports by 2030,” he
said. The US accounts for 35%
of Tiruppur’s total knitwear
garment exports, including
men’s T-shirts and polos, and
women’s leggings, tops, and
loungewear, he added.

Sammir Dattani, executive
director at Sanathan Textiles,
said the tariff differential has
placed Indian yarn manufac-
turers at an advantage. The
Mumbai-based company is a
polyester yarn manufacturer
and is also a global supplier of
cotton yarns, polyester yarns,
andyarnsused in technical tex-
tiles.“Apparel categories such as
active-wear, sportswear, and
“athleisure” are major contrib-
utors to exports to the US and
stand to benefit significantly
from the revised tariff struc-
ture,” Dattani said.

Prabhu D, convenor of the
Coimbatore-based Indian Tex-
preneurs Federation (ITF) said
the situation remains fluid.
Even prior to these tariff hikes,
Indiahad emergedasoneofthe
fastest-growing apparel
exporters to the US in the last

threeyears,he noted.
Cambodia was the biggest
beneficiary, with apparel

exports to the US growing ata
CAGR of 3.9%, followed closely
by India at 3.8%, albeit from a
lowerbase.In comparison,Viet-
nam and Bangladesh saw
slower growthat 1.4% and 1%,
respectively.

(With inputs from Kishor
Kadam)

Reliance
blueprint to
double
FMCG bizin

2-3 years

THE AIM IS to fulfil RIL chair-
man Ambani’s vision of offer-
ing global quality products at
Indian prices, informed
sources said.

RCPL brands such as
Campa, which was
relaunched in March 2023, is
already available in 15-20
variants,ranging from cola to
nectar, glucose-based, energy
and sports drinks.

Campaand Independence
(in-house staples and grocery
productslaunched in January
2023) are available in select
markets in the south, west,
north, east and central
regions.

Other products include
jam and sauce brand SIL,
regional beverage brand
Sosyo, confectionary brand
Ravalgaon and shampoo
brand Velvette, all of which
were acquired in the last two
years.

Sources say that the com-
pany is working on several
pilot projects in biscuits,
snacks, and home care items
among other product cate-
gories for rollout in the com-
ing months.

The company has also
formed alliances with global
brands such as Alan’s Bugles,
Sri Lanka’s Maliban Biscuits
and has partnered with for-
mer Sri Lankan
cricketer Muttiah Muralitha-
ran to co-create, manufacture
and sell Spinner sports drinks
at ¥10 for 250 ml bottles,
less than half the price of
rivals such as PepsiCo-owned
Gatorade and Sting.

@ LTIMindtree

LTIMindtree Limited

CIN: LT2900MH1996PLC104693
Registered Office; L&T House, Ballard Estate, Mumbai - 400 001, India
Corporate Office: L&T Technology Tower 1, Gate Mo. 5, Saki Vihar Road,
Powai, Mumbai - 400 072, India. Tel; 31 22 6776 6776, Fax: +91 22 4313 0997
E-mail: invelsor@ltimindires.com; Website: www.imindiree.com

NOTICE TO MEMBERS

Members of LTIMindtree Limited {“the Company™) are hereby informed that
pursuant 1o Section 110 of the Companies Act, 2013 {“Act™) read with Rule 20 and
Rule 22 of the Companies (Management and Administration) Rules, 2014
[“Rules”) and other appbicable provisions, if any, of the Act and the Rules, Ganaral
Circular Mo, 09/2024 dated September 19, 2024 issued by the Ministry of Corporate
Aftairs ("MCA™) In continuation to the earier Circulars issued by MCA in this
regard|{"MCA Circulars”). applicable provisions of the SEBI (Listing Obligations &
Disclosure Requerements) Regulatons, 2015 (“SEBI Listing Regulations”),
Secretarial Slandard-2 on General Meetings issued by the Institute of Company
Secretaries of India (“58-2") and other applcable [aws, rules and regulations, the
Company has on Tuesday, July 8, 2025, sant & Postal Ballot Nofice dated July T,
2025, together with the Explanatory Statement and Motes thereon, via e-mail 1o the
Members seeking their approval for the proposal of Appointment of
Mr. Venugopal Lambu (DIN: 08840898) as Managing Director by means of

Ordinary resolufion,

Incompliance with the applicable provisions of the Act and MCA Circular, the Postal
Baflot Notica is sant only throwgh electronic mode i all those Membars who have
registered their email address with the Company (| Depostories | Depository
Participants / Company's Registrar and Share Transfer Agent viz, MUFG Intims
Imdia Private Limited (Formarly Link Intime India Private Limited) as on Friday,
July 4, 2025 (“Cut-off date”™). Apersonwhois nota Member as on the Cut-off date
ghould treat the Postal Ballof Notice for information purpose only. In case a Member
has not received the Postal Ballot Motice, ke / she may send & request by email to
the Company at invelsor@itimndires com,

Members who have nol updalediregestered their e-mall 1D are requested lo
update'register the same in the records of the RTA/Company/Depositories!
Depository Participant, in tha mannar outlined in the Postal Ballot Motice.

The Postal Ballot Motice iz available on the Company's website at
hitps:ifwww. iEmindiree.comiinvestors!, the websites of the Stock Exchanges 1.e.

and www nseindia.com respectively, and National Sacurities Depository Limited
(“NSDL"), the e-vating agency, at hiips:www.evoting.nsdl.com.

The Company has engaged the services of NSDL 1o provide &-Voling faclity to the
Mambers to cast their votes. The instructions for e-wating are provided in the Postal
Baflof Motice. Members are requesied to provide their assent or dissent through

e-yoling only,

Members may note that only persons whose names appear in the Register of
Members/List of Beneficial Owners as on the Cul-Off Date i.e. Friday, July 4, 2025
shall be eligible 1o cast their voles through postal ballot by e-Viating, Voling rights of
tve Members shall be in proportion to their shareholding in the total paid-up equity
share capital of the Company as on Cut-off date i.e. Friday, July 4, 2023

The e-voling pericd shall commence on Wednesday, July 9, 2025at 9:00 AM (13T}
(Server Time) and shall end on Thursday, August T, 2025 at 5:00 PM (IST)
(Server Time). Tha e-voting module shall be disabled by NSDL for vofing
thereafter. Once the vote on the resolution is cast by the Members, they shall not be
allowed to change it subseguently or cast the vols again,

The Company has appointed Ms. Krepa Joisar, Practising Company Secretary
(Membership No, FCS 11117 and Certificate of Practice No. 15263) as Scrutinizer
for conducting the Postal Ballod process, in a fair and transparent mannaer,

The resclufion, i passed by the raquisite majority through e-voting, will be
deemed fo have bean passed on the |ast date specified for voling La., Thursday,
August T, 2025. The vobing results along with the Scrutinizer's report, shall be
submitled to the Stock Exchanges e BSE Limited and National Stock
Exchange of India Limited and simultaneously will be hosted on the
Company’s website hifps:/’www liimindiree.comfinvestors!, website of NSDL.

https/www.evoling.nsdl.com/, and disptayed on the Notice Board of the
Company al lhe Registared Office and Corporate Office,

Im case of any queries. Members may refer to the Frequently Asked Questions
("FAQS™) and e-voling user manual availtable at the download section of NSDL
wabsite www.avoting nsdl.com or call at 022 - 4686 7000 or send a requasi at

evoling@nsdl.com.

Flace: Mumbal
Crate: Juby 8, 2025

Company Secratary and Compliance Officer

For LTIMINDTREE LIMITED
Angna Arora

epaper.ﬁnan{:iaiexpre,ﬁ.mrr'. .

New Delhi




